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J.R. SAUHUEVA v e APPLICANT.
Vs,

UNION OF INDIA & ORS. v e RESPONDENTS.

CORAM

THE HON'BLE SHRT J.P. SHARMA, MEMBER ().

ror the Applicant L. BHRT JUK. W\LI». ~

Far the Respondents L. oshri D.s. Mahendru,
proxy counsel for
ahri P.S. Mahendru.

1. whether Reporters of local papers may be
allowed to see the Judgement 7
7. To he referred to the Reporters oOr not. 7

P

JUDGEMENT  (QRAL)

(DELIVERED BY HOMBLE SHRI J.¥. SHARMA , MEMBER (J).

The applicant 1s  still Serving  An the
Northern Railway  as Senior Engineer/DOT, Hoad Quarters
Office, Baroda House, New Delbi. The griavance of the
applicant is  that he submitted his TA bills  for
performing official duties in  connection with  the
affaire of the Railways for the month of Septamber, 1990
in the month  of ODorober,. 1990, Inspite of bills given
in the office of DEM, Northern Railway . Flrozepur. the
same has not. been  paid which in normal  course  should

have been paid  with the salary of the month of October,
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199¢. The gorievance of the applicant, therefore, i

that he has been unnecessarily harrassed on account i

administrative lapse and effective control by the

respondent No.2 over its staff and concerned authoritie-
\

dealing with the said matter. The notice was issued to

the respondents and proxy counsel Shri D.S. Mahendr

appears for Shri P.S. Mahendru on the side of the

“Railways. The learned counsel for the applicant stated

that since filing of this application the amount has
been paid by the respondents on 31.5.92. He, thereforc.
requested for payment for interest as well as the coo!
that applicant has incurred in pursuing this small

matter by filing before this Tribunal.

I have considered the matter, the application
is disposed of finally at the admission stage itself
with a direction to the respondents that respondents
shall consider the matter for grant of interest to the
applicant if there is administrative lapse on the pait

of the respondents.

Regarding the cost claimed by the applicant
though the learned counsel for the respondents ingistad
to file reply but there is no need to file any reply, o
the case remains un-contested and the cost cannot

allowed.



The  application, therefore.

infructuous and is

has  become
disposed of accordingly.
( J.P. SHARMA 3

MEMBER (1)
30.07.92.



